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IN THE CENTRAL ADMINISTRATIVE TRIZUNAL HYOZRABAD BENCH

AT HYDERABAD

TUESDAY THE TWENTY FOURTH DAY GF MARCH :
ONE THOUSAMD NINE HUNDRID AND ZIGHTY SEVERN.

: PRESENT :
THE HDNé%ﬁHBLE MR.B.N.JAYASIMHA: VICZ CHAIRMAN.
: AND .
THE HONQURMBLE MR.0.3URYA Rxl: MEMBER.

ORIGIN. L APPLICATICN NO. 234 of 1987

Betupen:i:-

Mohd.Habeeb., ...Applicant,

and

1. The Deputy Collector (P&B) C@ntral Excise,
Hyderabad-500C 007.

2. The Dist. tmployment Officer, Musheerabaq(clerical)

Hyderabad. ‘

3. The Directar of Employment ang Training A.P.Hyderabad

fosnett Bhavan, Ramkote, Hyderabad.

.. .Respondents,

Application under section 19 of the Administrative
'ribunals Act, 1985, praying that in the circumstances stated
therein the Tribunal will he pleased to issuwe call letter to
the petitioner and allow him to appear without call letter

for 'sele ction on the date 27-3-87 or thereafter for the post

of sepoy as his notification No,C&CE/Dept/11/31/23/86 Estt.
dated 18~11~86 pending the final decision i 0.A.N0.234/87
presented to the Tribunal to issue directiocm to the respondent

No.1 herein to consider the case of the petifioner for the

post of sepoy as per the notification No.C&ﬁE/Dept/II/31/23/86/

Estt dt, 18-11-86 along with the candidates!'sponsored by the

respondent No.2 .

The Applicztion coming on for orders, wpon perusing the
application and upon hearing the arguments éf Mr.Shaik Shah Ali
Advocate for the applicants and of Mr,.K,JagannaRao, C.G.5.C.
on behalf of the respondent No.1 and lfir.M.P,Chandramouli

Spl. Counsel for Govt, of A,P.for respondants Nos. 2 & 3.

THE TRISUNAL MADE THE FOLL-WING OROER,
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OROERS OF THE TRIBUNAL DATED 24th MARCH, 1987

ADMIT: | o “

Fhis is an application filed for issqa of dirasctions
to the appainting authority, viz. Deputy Eollectur, Central

Excisé, (P&B), Hyderabad, to consider the ca%e of the appli-

cant for the vacancy in the said Department &ithout medium

of fhalEmpluyment Exchange, that is, the app#icant claims
that he is entitled to be considered for the| vacancy irres-
pective of whether he is sponscred by the Eﬂployment gxchange
or not. He claims that on the strength of %he application
made directly to the first respomdent with feference to the

notification dt. 18—11—86 he is entitled to be considered for

employment{ '

2? We have heard the learned counsel Ffr the Applicant,
the S:C{ for Central Govermmznt and also the Special counsel

|
for the Government of Andhra Pradesh representing the

Director of Employment and Training, Andhré Predesh, Hyderabad.

3. The learned counsel far the Gavt. jf A.P. has brought

to our notice that on an appeal preferred %y the Government of

A.P. in Civil appeal No,9-15/86, the supre@e court of India,
1 . W
passed the following orber: {

"pending disposal of the stay spplication and notwith-
standing any orders made by the Hﬁgh court in other
cases, recruitment will be effected in accordance with
G.0.Ms.No.535dated June 28, 1975 j@nd G.0.Rt.No.1406
dt. Nov.&, 1975 issued by the State Government."

Similar cases have also come up before thé High court of A.P,
and the High court was of the Vvieuw that it cannot stop the
recruitment and also stated that any sele%timns pr appointments
made to the posts concerned in the W.Ps. Before the High court
of Amdhra Pradesh shall be subject to the[result of the order
finally passed in the W.Ps, concerned. No interim orders were
|!
issued to consider the applicants before the High court for
ﬂ ,
appointment to the posts as sought for bﬁ thema
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F< one spare copy.

4o The various instructions issued by the Go%arn
India ere similar to the instructions contained Ln 6.0.ms. o0

535 dated June 27, 1975 and G.0.Rt.No., 1406 date4 Nov.6, 1975

issued by the Goveroment of A.P., which is the &ubject matter of
litigation before the Supreme court of India. jhe latest of such
instructions uhich-gés been produced before us is Memo No.14412/65-
Fstt.(B) from the Ministry of Hame Affairs, Gov%rnment of India
dated 12-6-1968.

5. In the circumstances, and in view of thsrinterim orders

of the supreme court, it is directed that the ﬁelectiions

made by the first respondent shall be sybject tlo the result of the
final orders that may be passed in this application. UWe do not

howaVver, consider the names of the applicant a? the present stage;

Post the main case along with other Employment Exchange

batch cases. _ .
|
sd-
c.VENKATA RAD,
Deputy ngistrar.

|
// True Copy //
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For Deputy Registrar.

1. The Dy.Collector(P&B) Centrol Excise, Hyd-%00 001.
2 Theqtﬁst.Employment Exchange officer, Musheerabad(clerkc&l)
.. Hydeled-e—dt - Voo
3. The Director of Emplayment & Training, A.P{Hydgigif‘"d“‘
4y posnett Bhavan, Ramkote, Hyd.
4, One copy to Mr.Shaik Shah Ali Advocate, 3-&-?63, Kachiguda,
. Hyde—eate—e d&_ - |
5. One copy to Mr.K.Jagannadha Rao CeGaS.Ce
6. One copy to Mr.M.P.Chendramouli, Spl.CuunJ 1 for Govt, of A.B,
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